BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PUNE
ORGINAL APPLICATION NO 83/2019 (W2)
Mr.Tanaji Balasaheb Gambhire ...... Original Applicant(s)
Versus

Union off India & Ors.

Report by the Joint Committee

Date of Site visit: 11.8.2020

Address: M/s. Sai Exotica
S. no.1660/1, Bag Wasti, Patil Nagar, Chikhali,
Tal-Haveli, Dist-Pune - 412114

The site visit is carried out by Shri. Y. B. Sontakke, Joint Director (WPC) MPCB,

Sion, Mumbai, Ar. Mukund S. Athavale, Member of SEIAA Maharashtra, & Shri.
Rajendra Rane (Executive Engineer of Building Permission, PCMC), Mr. Sudhir More,
Dy. Engineer ( Building Permission, PCMCs) along with Mr. Kiran Hasabnis (SRO,
MPCB, Pimpri Chinchwad).

1.

The following are the important observations:

The building construction project Sai Exotica is in construction process on land of
area19005.76 Sq.M. on the aforementioned address.

The land is contoured, sloping from the highest level 104.82 M. and the lowest level
90.50 M. towards river Indrayani. The lower floors of the buildings are having the
sloping ground around .

Except the OWC no construction is found in the flood zone. Some part of the

Recreation Open Space is in this zone, but the clubhouse in it is outside the flood
zone.

No construction debris or dumping of any material from the project is found in the
river streame.

PP had obtained First CC on 14.5.2013 followed by various Revised CCs obtained
from PCMC (Details are mentioned in Annexure-l). Accordingly, PP has started
construction activity on 10.2.2014. PP had obtained the approval for revised plan in
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10.
11.

12.

13.

14.

15.

2017 for BUA - 16593.40 sq mtrs vide sanction BP/chikhali/17/2017 dated
23.05.2017.

PP has obtained the EC on 28.11.2017 for the total built-up area 49012.15 Sq.M.
from PCMC (Annexure-I).

As per Architect certificate, the construction activity carried out before EC is
14132.51 Sq.M. and as on date construction carried out is 22930.17 Sq.M
(Annexure-ll) as against the BUA of 49012.15 Sq.M as per the EC.

PP obtained Consent to Establish from the MPCB on 04.05.2019 for total built-up
area 49,012.15 Sq.M followed by Consent to Operate on 08.07.2020 for BUA
23,266.86 Sq.M. (Annexure-lil).

During the visit, it is observed that, PP has completed construction work of total
built-up area 22930.17 Sq.M. for Building No A, E, B, D, and Club House.

STP of capacity 250 CMD has been provided and found operational.

OWC has been provided for the treatment of wet waste in the flood zone, hence the
PP is directed by the committee to shift at other location.

PP is proposing to build one of the UGT in the flood zone and has been directed to
relocate the same.

Rainwater harvesting has been provided. PP had bored 3 bore wells (report by
PCMC authority) which were found non-operational; hence they are converted into
recharge pits. PP has taken commercial water connection from PCMC Water
Department during the construction. Presently PP is not using any ground water
but the water from tankers (Water Tanker Bills -Annexure —|V).

As the EC to this project is given by the Environment Cell of the PCMC, the internal
report is sought from PCMC. Accordingly, the Executive Engineer, Building
Proposal Department PCMC, Pune, under the instructions of the Joint Director
WPC-MPCB, Mumbai has visited the project site on 11.08.2020 and prepared an
internal report on compliance of EC conditions. This report, henceforth referred as
internal report is attached herewith. (Annexure-I)

This report is an outcome of the scrutiny of the said internal report and the factual
observations during the site visit by the committee. (Annexure-|)
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zg. Point examined Observations
a. | That the BUA of project was more than PP had started this project in 2013
20000 Sq. Mtrs. No application for prior as per approval of 15040.05 Sq.M.
Environment Clearance under EIA vide sanctioned plan
Notification-2006 from SEIAA, No NO.B.P/CHIKHALI/13/2013
application for prior Consent to Establish, | DATED.14.05.2013 which is under
No application for prior Consent to 20,000 sq meters.
Operate from MPCB and construction
carried out by the present PP without PP_ had soug'ht the approval fgr
these mandatory permission and it is revised plan in _2017 gnd applied for
ongoing project. PP has made illegal land EC. It was obtained vide letter no.
use change. BP/EC/16/3/2017 dated 28.11.2017.
PP had completed construction of
14132.51 Sq M. before getting the
EC i.e. before 28.11.2017 (Architect
Certificate) and it was below 20,000
sq meters.
b. | PP has not obtained any prior 1. PP had sought the approval for

Environment Clearance from SEIAA, prior
Consent to establish and prior Consent to
operate form MPCB and carried out the
construction of 29000 Sq. Mtrs.
Comprising of 3 residential buildings, 236
flats in addition to this PP has proposed
construction of BUA 20012 Sq. Mtrs.
Comprising of 4 building with 160 flats in
illegal manner. Therefore total BUA of
project is 49012 Sq. Mtrs. Comprising 7
residential buildings with 396 flats.

revised plan in 2017 for BUA -
16593.40 sq mtrs vide sanction
BP/chikhali/17/2017 dated
23.05.2017.

2. PP had got the EC vide Letter No.
No.BP/EC/16/3/2017 Dated
28.11.2017.

PP had completed construction of
14132.51 Sq M. before getting the
EC i.e. before 28.11.2017 (Architect
Certificate) and it was below 20,000
sq meters.

3.At present, PP has completed 3
building (A, E,B & Club House)
having area of BUA - 16508.49 Sq.
M.for 236 flats which is below 20,000
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Sq. M..

PP has not obtained any prior Consent to
Establish from MPCB and started
enjoyment of completed premises without
consent to operate.

As mentioned in Point No. 8

PP has carried out construction in Blue
flood line and dumped construction waste
in the water body connection Indrayani
River.

As mentioned in Points Nos. 3 & 4

PP has completed part project in year of
2016, but did not applied for consent to
operate and put the completed portion of
project under enjoyment without Consent
to Operate.

PP has granted part completion
(Building A, B & E as per the
sanctioned Plan of 2013) for area of
BUA - 11831.50 Sq. M. (which is not
under the scrutiny of MPCB, hence
Consent to Establish and
consequently Consent to operate
was not sought)

PP has carried out construction activity
without Environment Impact Assessment
and without implementation of their
remedial measures.

PP had obtained EC (point no.6).

PP is extracting huge quantity of ground
water from three bore wells for
construction of project as well as for
domestic use without any permission form
competitive authority for operational
purpose and PP has not made any test for
ground water contamination and quality of
water.

As mentioned in Point No. 13.

PP has not provided any solid waste
management system like Solid waste
treatment unit and composting pits. There
is no segregation of biodegradable and
non-biodegradable waste and waste

PP has installed & maintained OWC,
however it has been directed to
relocate it for the reason mentioned
in Point No. 3 Copy of Installation
letter and Photographs are annexed
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generated is dumped to PCMC waste
yard creating burden on public systems
and solid waste is generating various
greenhouse gases and there is no
scientific disposal of the solid waste
generated form project.

at Annexure No.5.

PP has not provided any energy
conservation system for energy saving
like solar Energy system.

PP has provided & maintained Solar
water heating system (internal
report). Copy of Installation of Solar
Systems and Photographs are
annexed at Annexure No.6

PP has not installed of Rain water
harvesting system for ground water
recharge and there is substantial
depletion in ground water level due to
illegal extraction of ground water form
three bore wells.

PP has installed & maintained Rain
water harvesting Systems (internal
report). Copy of installation of rain
water harvesting & Photographs are
annexed at Annexure No.7

PP has not preserved top layer of fertile
soil and there is no soil test for
contamination.

The land of this project contain hard
rock/murum (internal report). PP has
purchased soil for landscaping (Copy
of Strata Certificate- Annexure
No.12, & Bill of purchased soil -
Annexure No. 8).

PP has not made tree plantation as per
the norms and Non-development of green
belt as per CPCB norms. PP has
undertaken to plant 451 trees on
periphery, but PP has made plantation of
only 135 trees and this is contrary to his
undertaking and PP has not provided 10%
Open space for recreational purpose as
per norms. There is construction of
Podium on 10% open Space without any

PP has presently planted 152 trees
commensurate to the requirement of
the part sanction & part completion.
Copies of Tree Planted at site are
annexed at Annexure No.9
Remaining plantation will be carried
out during next phase of
construction.

PP has provided 10% open space as
per sanctioned drawing for
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marginal space.

recreational purpose.

The buildings does not have podium
(Copy of Sanctioned Plan -
Annexure No.10).

PP has installed 2 DG sets at project site
and operation of DG set is causing air
pollution.

PP has installed & maintained 1 DG
set as per the Consent to Establish
& Consent to Operate.

Huge quantity of sewage water is
generated and there is no scientific
treatment of sewage water as PP has not
installed STP. There is direct discharge of
sewage water in PCMC seaware line.

PP has installed & maintained STP
of capacity 260 CMD at site and is
recycling the treated water for
gardening & flushing (internal
report). Copy of STP Installation
letter, photographs is annexed at
Annexure No. 11. Also, PP has
obtained Drainage NOC which is
annexed at Annexure No.12

PP is creating huge burden on the
environment due to day to day waste
generation by consumption of natural
resources and it is causing huge burden
on the public facilities and services on
account of environment damage.

PP has provided & maintained
environment protection Infrastructure
i.e. Sewage Treatment Plant (STP),
Organic Waste Converter (OWC),
Rain

water Harvesting, trees, and
renewable energy resources in the
form of Solar Panels.

PP has committed the illegal activities and
given rise to the violation of environmental
protection enactments and further caused
degradation of environment & ecology
intentionally.

PP has carried out construction as
per sanctioned plans of PCMC.

PP has obtained all mandatory
permissions as mentioned in Points
5&86.

PP has not complied the conditions of
commencement certificate mandating
prior environment clearance and consents

PP has complied with all conditions
as as mentioned in Points 5 & 6.
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form the MPCB.

PP has not complied the conditions of
commencement certificate related to
installation of environment infrastructure
to avoid the degradation and PP has not
installation of Pollution Control Devices.

PP has complied with EC conditions
of Environment Conservations
measures like using Eco Friendly
materials, Rain Water Harvesting,
Solar Power generation & Heating
Systems, Pollution Control Devices
viz. STP & OWC (internal report).

Intentional Non-action by all authorities
even after the complaint or notices dated
27.06.2017 by present Applicant, more
specifically PCMC officers have neglected
to perform their duties for protection of
environment and acted against the law.

There is no intentional non-action by
PCMC since there are no violations
and all rules & regulations are
followed. The project has approvals
to the development proposals. All
relevant information was given to the
applicant on date 13/06/2017,
08/01/2018 & 19.9.2018 in response
to the information sought under RTI
act. The PP was Instructed on
12.7.17 to cooperate in the matter of
disclosing the information. (internal
report)

MPCB has issued the proposed
direction followed by an Interim
direction( Annexure -13).

There is complete non-application of mind
by the local authority while issuing
building sanction and the building sanction
granted by local authority without EC is
totally illegal and has no legal sanctity.

Project & Building Sanction is in
accordance with the prevailing DC
Rules, and EC Rules (internal
report).

EIA Notification-2006 dated 14.09.2006
and EIA Notification-2016 dated
09.12.2016, nowhere provides grant of ex-

post facto EC. However PP has

PP has received EC on 28/11/2017.
At that time the Environment Cell of
PCMC was authorized for issuing the
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application dated 10.07.2017 for
Environmental Condition under EIA
Notification-2016 dated 09.12.2016 and
PP has admitted in meeting of PCMC
EAC dated 28.09.2017 at item No.7 Note
on the initiated work is 18044 m2.
Therefore PP has no prior EC and
consent as per the EIA Notification-2006
and EIA Notification-2016 is quashed by
Hon’NGT on 08.12.2017.

EC (internal report).

PCMC, SEAC-III, SEIAA, DoE and MPCB
is failed to stop illegal construction at site
deliberately and neglected to perform their
duties for protection of environment and
acted against the law and also respondent
government authorities failed tot take legal
action for violation of the provisions of EIA
Notification-2006 r/w Environment
(Protection) Act, 1986 a/w Water
(Prevention and Pollution Control) Act-
1984, Solid Waste Management Rules.
This shows that the involvement of
bureaucratic nexus in the illegal act to
help PP and Misuse of position by
Government officers and thus provisions
of EIA Notification-2006 r/w Environment
Acts-1986, Water (P&CP) Act-1974 and
Air (P&CP) Act-1981, solid waste rules
are not complied by PP.

PP has constructed, completed the
part project in accordance with the
applicable permissions, laws, rules
from the respective authorities
without any deviations (internal
report).

PP is careless, reckless and unapologetic
towards the environment protection and to
perform his fundamental duties.

PP has abided the conditions of EC
during the course of project
Construction (internal report).

Serious intentional violations and illegal
acts of respondents are damaging the

PP has abided the conditions of EC
during the course of project
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environment and giving counter blast to
the precautionary principle sustainable
development and PP is causing huge
irreparable damage to the Environment.

Construction (internal report).

There is adverse Carbon footprint impact
to the tune of Rs.150 Crore Rupees till
filing of this application due to these illegal
construction activities of

PP and PP may kindly be charged with
environment compensation more than
Rs.150 Crores for exemplary and
deterrent effect by sending clear message
in the community of violators & Polluters,
that the compliance to the environmental
norms is supreme. PP has caused
substantial damage to environment and
ecology more than Rs. 1560 Crores,
which shall be recovered form PP.

No Comments.

All authorities are allowing PP for further
illegal construction without Environment
Clearance.

PP has constructed, completed the
part project in accordance with the
approvals, laws, rules of the
respective authorities (internal
report) .

aa.

Thus it is mandatory to stop the project
construction permanently till the
compliance / rectification of the above
illegal act and removal of the defects form
the construction.

No comments.

18 Aug. 2020 (Ar. Mukund S. Athavale)
Pune.

i

Member
SEIAA Maharashtra

Jt. Directo\Water)
MPC Board \Mumbai
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_Aw\ odure- 2477

Pimpri Chinchwad Municipal Corporation,
Pimpri, - 411018,

Building Permission and unauthorized
construction control department.

BP/ Chikhali/ WNo. /103 /2020

Date:- 17 /08 /2020

TO,
1. Maharashtra Pollution Control Board,
(MPCB) - Pune.
2. ADV. Amol Patiet
New Lawyers, Chamber No 73,

Shivajinagar Court, Pune - 5.

Sub - Under explanation of, M/s. SAI BABA SALES PVT LTD -SAI EXOTIQUE, 1660/1,
BAG WASTI, PATIL NAGAR, Chikhali, Pune - 412 114.

Ref :- 1. As Hon able court National Green Tribunal, Western Zone Bench at Pune
having Application No. 83/2019.

By perusing the notice, it seems that the same has been initiated on account of a

complaint no. 83/2018 filed by one Mr. Tanaji Gambhire dated 03/10/2019.
In his regards, the visit to the site is carried out by Executive Engineer Building

Permission Department, PCMC, on date - 11/ 08/2020 & Final Report of Pimpri

Chinchwad Municipal Corporation with observation is as under.
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Detailed Explanation for Brief Complaint and dates and events as under.

20000 Sq. Mtrs. No application for prior
Environment Clearance under EIA
Notification-2006 from SEIAA, No
application for prior Consent to
Establish, No application for prior
Consent to Operate from MPCB and
construction carried out by the present
PP without these mandatory permission
and it is ongoing project. PP has made
illegal land use change.

::)' Point examined Summary/Conclusion
a. That the BUA of project was more than | PP has started this project in 2013 as per

sanction for construction of BUA 15040.05 sq.
mtrs vide sanctioned plan
NO.B.P/CHIKHALI/13/2013
DATED.14.05.2013 which is under 20,000 sq
meters. Copy of CC and Sanctioned plan
annexed at Annexure No.1

PP has submitted revised plan in 2017 and
applied for EC as per revised plan. Copy of
CC and sanctioned Plan at Annexure 2 and
obtained EC vide letter no. BP/EC/16/3/2017
dated 28.11.2017. Copy of EC Sanction
letter is annexed at Annexure No.3.

PP has completed construction of
14132.51 sq mtrs as on the date of EC( l,e,
as on 28.11.2017) as per Architect Certificate
which was below 20,000 sq meters. Copy of
Architect certificate is annexed at Annexure
No.4.

As on date the total construction Area of
PP is of 22,930.17 sq meters as per
Architect Certificate — Annexure No.5

PP has not obtained any prior
Environment Clearance from SEIAA,
prior Consent to establish and prior
Consent to operate form MPCB and
carried out the construction of 29000
Sq. Mtrs. Comprising of 3 residential
buildings, 236 flats in addition to this PP
has proposed construction of BUA
20012 Sqg. Mtrs. Comprising of 4
building with 160 flats in illegal manner.

1. PP has submitted revised sanction plan in
2017 for BUA - 16593.40 sq mtrs vide
sanction BP/chikhali/17/2017 dated
23.05.2017. Copy of CC and Sanctioned
Plan annexed at Annexure No.2

2. PP applied for EC and obtained sanction
for EC vide Letter No. No.BP/EC/16/3/2017
Dated 28.11.2017.( Refer Annexure No.3)
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Therefore total BUA of project is 49012
Sq. Mtrs. Comprising 7 residential
buildings with 396 flats.(

As on the date (28/11/2017) of EC sanction
the PP has completed construction of BUA
- 1413251 sq. mtrs as per Architect
certificate. Annexed at Annexure No.4

3.PP has completed 3 building (A, E,B & Club
House) having area of BUA — 16508.49 SQ
MTRS for 236 Flats which is below 20,000 sq
meters.

Refer Annexure No.5

PP has not obtained any prior Consent
to Establish from MPCB and started
enjoyment of completed premises
without consent to operate.

MPCB granted Consent to Establish as per
MPCB rules & regulations vide letter No.UAN-
55364/CE/CC-1905000231 Dated 04.05.2019
Copy of the same is annexed at Annexure
No.6

& Consent to Operate Letter No. UAN-
076759/CO/CC-2007000645 Dated
08/07/2020 Copy of the same is annexed at
Annexure No.7

PP has carried out construction in Blue
flood line and dumped construction
waste in the water body connection
Indrayani River.

PP has not constructed STP & OWC in blue
flood line and not dumped any construction
waste in water body connected to Indrayani
River.

PP has completed part project in year of
2016, but did not applied for consent to
operate and put the completed portion
of project under enjoyment without
Consent to Operate.

PP has granted part completion (Building A, B
& E as per sanction Plan of 2013) for area of
BUA - 11831.50 sq mtrs (which is not covered
under MPCB rules, hence Consent to
Establish was not applied, therefore Consent
to operate is not applicable when Consent to
Establish is not applicable under MPCB Rules
& Regulations)

PP has carried out construction activity
without Environment Impact
Assessment and without
implementation of their remedial
measures.

NA

PP is extracting huge quantity of ground
water from three bore wells for

At the time of plan sanction, there were 3 bore
wells, which were found non operational hence
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construction of project as well as for
domestic use without any permission
form  competitive  authority  for
operational purpose and PP has not
made any test for ground water
contamination and quality of water.

these bore wells were converted by PP into
recharge pits. PP has taken commercial water
connection from PCMC Water Department
during construction phase. Presently PP is not
using ground water for the project site. PP is
purchasing the water through Water Tankers.
Copies of Water Tanker Bills are annexed at
Annexure - No.8

PP has not provided any solid waste
management system like Solid waste
treatment unit and composting pits.
There is no  segregation  of
biodegradable and non-biodegradable
waste and waste generated is dumped
to PCMC waste yard creating burden on
public systems and solid waste is
generating various greenhouse gases
and there is no scientific disposal of the
solid waste generated form project.

PP has installed & maintained OWC .Copy of
Installation letter and Photographs are
annexed at Annexure No.9

PP has not provided any energy
conservation system for energy saving
like solar Energy system.

PP has provided & maintained Solar water
heating system. Copy of Installation of Solar
Systems and Photographs are annexed at
Annexure No.10

PP has not installed of Rain water
harvesting system for ground water
recharge and there is substantial
depletion in ground water level due to
illegal extraction of ground water form
three bore wells.

PP has installed & maintained Rain water
harvesting Systems. Copy of installation of
rain water harvesting & Photographs are
annexed at Annexure No.11

PP has not preserved top layer of fertile
soil and there is no soil test for
contamination.

Plot of pp is on hard rock/murum. PP has
purchased soil for landscaping — Copy of
Strata Certificate copy annexed at Annexure
No.12 & Bill of purchased soil is annexed at
Annexure No. 13.

PP has not made tree plantation as per
the norms and Non-development of
green belt as per CPCB norms. PP has

PP has presently planted 152 trees
commensurate with the requirement of the
part sanction & part completion. Copies of
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undertaken to plant 451 trees on
periphery, but PP has made plantation
of only 135 trees and this is contrary to
his undertaking and PP has not
providled 10% Open space for
recreational purpose as per norms.
There is construction of Podium on 10%
open Space without any marginal
space.

Tree Planted at site are annexed at Annexure
No.14.

Remaining plantation will be carried out during
proposed next phase construction.

PP has provided 10% open space as per
Sanction drawing for recreational purpose.

PP does not have podium. Copy of
Sanctioned Plan is annexed at Annexure
No.15.

PP has installed 2 DG sets at project
site and operation of DG set is causing
air pollution.

PP has installed & maintained 1 DG set as per
Consent to Establish & Consent to Operate
obtained.

Huge quantity of sewage water is
generated and there is no scientific
treatment of sewage water as PP has
not installed STP. There is direct
discharge of sewage water in PCMC
seaware line.

PP has installed & maintained STP with
adequate capacity of 250 CMD at site and
recycled treated water for gardening, flushing
etc. Copy of STP Installation letter , Photographs
are annexed at Annexure No. 16 Also PP have
obtained Drainage NOC which is annexed at
Annexure No.17

PP is creating huge burden on the
environment due to day to day waste
generation by consumption of natural
resources and it is causing huge burden
on the public facilities and services on
account of environment damage.

PP has provided & maintained environment
protection Infrastructure

i.e. Sewage Treatment Plant (STP),
Organic Waste Converter (OWC), Rain
water Harvesting, and Solar Panels

Refer Annexure Nos.9,10,11,16,17.

PP has committed the illegal activities
and given rise to the violation of
environmental protection enactments
and further caused degradation of
environment & ecology intentionally.

PP has carried out construction as per
sanctioned plans and DC rules.

PP has obtained all mandatory permissions as
stated above.

PP has not complied the conditions of
commencement certificate mandating

PP has complied to all conditions as the 1*
sanction given in 2013.
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prior environment clearance and

consents form the MPCB.

PP has not complied the conditions of
commencement certificate related to
installation of environment infrastructure
to avoid the degradation and PP has not
installation of Pollution Control Devices.

PP has complied EC conditions pertaining to
Environment Conservations measures like
using Eco Friendly materials, Rain Water
Harvesting, Solar Systems & Pollution Control
Devices like STP & OWC. Copies of Bills for
eco friendly materials are annexed at
Annexure No.18.

Intentional Non-action by all authorities
even after the complaint or notices
dated 27.06.2017 by present Applicant,
more specifically PCMC officers have
neglected to perform their duties for
protection of environment and acted
against the law.

There is no intentional non-action by PCMC
since there are no violations and all rules &
permissions are followed as per the
sanctioned plan by PCMC & all sufficient
information given to Applicant on date
13/06/2017, 08/01/2018 & 19/09/2018 in RTI,
which is also instructed PP to act accordingly
on 12/07/2017. Annexure No. 19.

There is complete non-application of
mind by the local authority while issuing
building sanction and the building
sanction granted by local authority
without EC is totally illegal and has no
legal sanctity.

Project & Building Sanction is in accordance
with the prevailing DC Rules, EC Rules.

EIA Notification-2006 dated 14.09.2006
and EIA Notification-2016 dated
09.12.2016, nowhere provides grant of
ex-post facto EC. However PP has
application dated 10.07.2017 for
Environmental Condition under EIA
Notification-2016 dated 09.12.2016 and
PP has admitted in meeting of PCMC
EAC dated 28.09.2017 at item No.7
Note on the initiated work is 18044 m2.
Therefore PP has no prior EC and

PP has received EC on 28/11/2017. That time
local Authority was authorized for issuing EC.
After the said date i.e. 28/11/2017 NGT
squashed the 2016 notification.
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consent as per the EIA Notification-
2006 and EIA Notification-2016 is
quashed by Hon'NGT on 08.12.2017.

PCMC, SEAC-Ill, SEIAA, DoE and
MPCB is failed to stop illegal
construction at site deliberately and
neglected to perform their duties for
protection of environment and acted
against the law and also respondent
government authorities failed tot take
legal action for violation of the
provisions of EIA Notification-2006 r/iw
Environment (Protection) Act, 1986 a/w
Water (Prevention and Pollution
Control) Act-1984, Solid Waste
Management Rules. This shows that the
involvement of bureaucratic nexus in
the illegal act to help PP and Misuse of
position by Government officers and
thus provisions of EIA Notification-2006
r’'w Environment Acts-1986, Water
(P&CP) Act-1974 and Air (P&CP) Act-
1981, solid waste rules are not complied
by PP.

PP has constructed, completed the part
project in accordance with the applicable
permissions, laws, rules from the respective
authorities without deviations.

PP is careless, reckless and
unapologetic towards the environment
protecton and to perform his
fundamental duties.

PP has taken precautions, care towards
conservation of environment measures &
poliution control measures during the course
of project Construction.

Serious intentional violations and illegal
acts of respondents are damaging the
environment and giving counter blast to
the precautionary principle sustainable
development and PP is causing huge
irreparable damage to the Environment.

PP has taken precautions, care towards
conservation of environment measures &
pollution control measures during the course
of project Construction. There is no impact to
environment

There is adverse Carbon footprint
impact to the tune of Rs.150 Crore
Rupees till filing of this application due
to these illegal construction activities of

No Comments
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PP and PP may kindly be charged with
environment compensation more than
Rs.150 Crores for exemplary and
deterrent effect by sending clear
message in the community of violators
& Polluters, that the compliance to the
environmental norms is supreme. PP
has caused substantial damage to
environment and ecology more than Rs.
1560 Crores, which shall be recovered
form PP.

Z. All authorities are allowing PP for further | PP has constructed, completed the part
illegal construction without Environment | project in accordance with the applicable
Clearance. permissions, laws, rules from the respective

authorities without deviations.

aa. | Thus it is mandatory to stop the project | No comments

construction permanently till the
compliance / rectification of the above
illegal act and removal of the defects
form the construction.

All findings as above mentioned

Thanking You

Exec e eer,
Building Permission and Unauthorized

Construction Control Department. PCMC

484



Al NATURE VIEW APTY. PRAKASH BHAVAN LANE, NEAR CHATURSHRING
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Yours Faithfully

b

Ar. Sachin Sutar,

CA/95/18039
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ARCHITECTS & ai‘s lf? DHESIGNERS
A1 NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE SENAPATI BAPAT RD. PUNE 411016

Date :- 04/08/ 2020

M/s. Sai Exotique Gat No. 1660/1
Patil Nagar Chikhali, Pune

Construction Completed Certificate '1'ill 31/08/2018

NonFsSI | _Total

Builiding - FSsr T

—AWING

4194.00 Sgq.mt.

~ 1383.76 Sq.mt.

5577 .76 Sq.m.

BWING 382027 Sq.mt. 117591 Sq.mt. 4996.18 Sq.mt.
E WING 3817.23 Sq.mt. 285169 Sg.mt. 6668.92 Sq.mt.
0 11831.50 Samt.  5411.36 Sa.mt. 17242.86 Sg.mt.
Construction Completed Certificate Till 28/11/2017
~_Builiding , ~_FE.S. ~ NonFSH | Total
AWING 419400 Sgqmt. 138376 Sqmt | 5577.76 Sq.mt.
_BWING 1476.51 Sq.mt. 409.32 Sq.mt. 1885.83 Sq.mt._
_EWING | 381723S8Sqmt. |  2851.69 Sq.mt.  6668.92 Sq.mt.
9487 74 Sg mt 4644 77 &;q_n 14132.51 Sg.mt.

J;h Ar. Sachm Sutar.

Yours Faithfully

1

v"

x,A/W‘-

CA/95/18039
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Non F.8.1. Totel
+ 1383.76 sq.m. = $577.709q.m.
: + 1175.01 sq.m, = 4990.18 sq.m.
381723sqm. + 2851.69 sq.m. = 56668.92 sq.m.

11631.50 sqim. 5411.38sqm.  1724288aqm. .-

| date 28/11/2017

Non F.8.1. Total

1383.76 sq.m. = §5TT.78sq.m.
+ 408.32 sq.m. = 1885.83 sq.m.
+ 2851.60 sq.m. = $568.92 sq.m.

Scanned by TapScanner
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Recharge ' Building Byelaws, 2016. A rain water harvesting plan needs o he designed w dere 1l
; !'m.\h;u'gcj bores of minimun: vue recharge bore per 3,000 squars :!:ezz':'s NHESIT P
- area and storage capacity of minimum one day of total fresh water requirenint shalt
be provided. In areas where ground water recharge is not teasible, the rain water
should be harvested and stored for reuse. The around water sha'l not be withdrawn
without approval from the Competent Authority. All recharge shoukl be Hinited 10

; shallow aquiter.
§| Al least 20% of the open spaces as required by the loeal building bye-liws <l e
pervious, Use of Grass pavers, paver blocks with at feast 50% opening, lndscape el
o L would be considered as pervious surface.

Wante Solid waste: Separate wet and dry bins must be provided in Cach it md at te

Muangement ground level for facilitating segregation of waste.
Sewage: Ounsite sewage teatment of capacity of weating 100% waste waicr 10 by
installed. Treated waste water shall be reused on site for Jandscape. tlushing, couling
tower. and other end-uses. Dxcess treated waicer shall be discharped as per CPCH
| orms. Natural treatment svstems shall be promaoted. Sludge froms the onsite sewane
treatment, ineluding septic tanks, shall be collected, conveyed and disposed as per the
Ministry of Urban Development, Central Public Health and L rerimental
Engineering Organization (CPHEEQO) Manual on Sewerage and Sewage Treatment |
Svstems, 2013, The provisions of the Solid Waste (Management) Rules 2016 wnd the
e-waste {Management) Rules 2016, and the Plastics Waste (Management) Reles 2010
Cshallbe followed. e

Al non-bivdegradable waste shall be handed over o authorized recverers e s hich

written tie up must be done with the authorized recyclers.

- Organic waste compust’ Vernicaltre pit with a minimum capacity of 0.3 ko :
| /person/day must be instalicd, -

Lnerg)

Compliance with the Energy Conservation Building Code (FCBC) of Bureau pi
Fnergy Efficiency shall be ensured. Buildings in the States whicls have notifizd thei

“own ECBC. shall comply with the State ECBC. Outdoor and conumon arca figh
shall be 1.ED. Concept of passive solar design that minimize energy consumption i
buildings by using design clements, such as building orientation, landscaping. |
efficient building envelope. appropriate fenestration, increased day lighting design ;
and thermal mass ete. shall be incorporated in the building design. Wall, wiindow, and |

-7

R roof u-values shall be as per ECBC specifications. e
Solar, wind or other Renewable Energy shall be installed W meet elearicity
) generation equivalent 1w 1% of the demand: load of as per the stae fevel Toeal i

building bye-law's requirément, whichever is higher, . 3
Solar water heating shall be provided to meet 20% of the hot water densand ol the
b commercial and institutional building or as per the requirement of the local building
i bye-laws, whichever is higher. Residential buildings ave also recommended 1o medt
its hot water demand from solar water heaters, as fur as possible.

- Use of cnvironment friendly materials in bricks, blocks and other construction
) materials. shall be required for at least 20% of the construction material (iantity

‘These include fly ash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks.
Compressed earth blocks, and other environment friendly materials, Fly ash should
be used as building material in the construction as per the provisions of the Fly Ash
| Netification of Sepiember, 1999 a5 amended from time 0 ine. . oo o
An Quality und Dust. smoke & other air pollution prevention measures shall be provided for the
Noise s building as well as the site. These measures shall include sereens for the building
under construction, continuous dust/ wind breaking walls all around the site (it least

3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing
P in sand, cement, murram and other construction materials prone [ cuusing dust
| pollution ai the site as well as taking out debris from the site. Sand, murran:, Joose
soil. cement, stored on site shall be covered adequately so us o prevent dust
- pollution. Wet jet shall be provided for grinding and stone cutung. Unpin ed surfaces
Cand loose soil shall be adequately sprinkled with water o suppress dust. Al
| construction and demolition debris shall be stored at the site (and not dumped on the.




pr;‘\ur\:m an

_ o desipua

Cruinds o open spaces outside)
- construction waste shall be managed as per the provisions o
CDemolition Waste Rules 2016, All woerkers working at the construction site and
amd vonstricinon

before they are pmm:ll\ dis m\ci AN Cemodition aind
fthe Constraction and

involved in loading, unloading, carriage of construction raterial
- debris or working in any area with dust pollution shall be pmvicie;i with cust sk,
I For indoor air quality the ventilation provisions as per National Building Code of
| India.
' The fecation of the DG set and exhaust pipe height shall © b an per the provisions of
lhu CPCB norms.
A miinimum of 1 tree for every 80 sq.mt. of land should be pianted and nizintaiied
o The existing trees will be counted for this purpose. Prefeseee shoeulo be ghver 1
1 planting native species. - o _
Where the trees need o be cut, wmpuhdhu\ ,xlmmm v the rade of 10 oo
J planting of 3 trees for every | tree that is cut) shall be done and maintiined.
Topsoil should be stripped to a depth of 20 em from the arcas proposed 1or building .,
proads. paved areas, and external services. It should be stockpilee appropriviely
s and reapplied during plantation of the propesed vegetation on site
LA comprehensive mebility plan, as per MoUD best practices guidetines (URDPE
| Shall l,‘ prepared to include motorized, non-motorized, public. and vrivote nenwer
I Road should be designed with due consideration for efivircnment, and sarety of users
{ The road system can be designed with these basic criteria.
. 1. Hierarchy of roads with proper segregation of vehicular and pedestnan rathic
; 2. Traftic calming measures,
3.

Proper design of entry and exit points.
+. Parking norims as pc'sﬁa_ml regulation.

i

NS

Seeretary, IafvA€ommittee/
Joint Crly Enginecr,
Building-Permission Depiirtnent,

PCVIC PIMPRL - 411018

ENVIRONMENTAL CELL, PCMC

LICENCED ARCHITECT

OWNER MR.
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UNUSUAL SPACES
SACHIN SUTAR

ARCHITECTS # INTERIOR. DESIGNERS

A1 NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRING! TEMPLE, SENAPATI BAPAT RD. PUNE -411014 .

Date - 14/08/2020

Certificate for Construction of work

This is to certify that the project named sai exotique " situated at GAT NO.

1660/1  bag Wasti ,Patil Nagar CHIKHALI

Ltd has completed construction as under

Name of Building

Sai Exotique A wing
Sai Exotique E wing
Sai Exotique B wing
Sai Exotique D wing
Sai Exotique Club House

Total B/up Area

B/up Area

5584.91 SqM.
5284.28 SqM.
5364.12 SgM.
6421.68 SgM.
275.18 SgM.

= 22030.17 SqM.

PUNE 411062 of M/S Saibaba Sales Pvt

Stage as on Date

Completed
Completed
Completed

Under Construction

Completed

Ar. Sachin Sutar.
CA/95/18039
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OLLUTION CONTROL BOARD

Kalpataru Point, 3rd & 4th ficor,

MAHARASHTRA P

Phone :  24010437/24020781

124037124/24035273 Sion- Matunga Scheme Road No,. 8,
Fax i 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in

Visit At : http://mpch.gov.in

Infrastructure /Red/LSI _
Consent order No: Format1.0/BO/JD (WPC)/UAN-55364/CE/CC- ! c’ogqo 02 3 )

Dateo (,/O 572019

To,

M/s. Sai Baba Sales
S.No.1660/1, Chikhali ,
Tal: Haveli, Dist: Pune .

Sub: Consent to Establish for Residentia] and Commercial Constryuction Project
Under Red Category. e
Ref  :1. Your Application vide UAN No. -0000055364 Dated: 28/08/2018 -
2. Minutes of Consent Committee meeting held on 15/03/2019 .-
3. Environmental Clearance obtained vide letter 28.11.2017

For: Consent to Establish for Residential and CommerciéLCoﬁs’t:ruction project under Section
25 of the Water (Prevention & Control of Pollution) Aet, 1974 & under Section 21 of the Air

. 2. The proposed capital investment of‘the project is Rs. 82.00 Cr.
(As per C.A certificate submitted by project proponent)

The Consent to Establish is valid for construction of Residential and Commercial Construction
Project named as M/as. S@i Bg}bﬁ Sales S.No.1660/1, Chikhali ,Tal: Haveli, Dist: Pune For total
plot area of 19005.76.Sq. Mtrs and total construction build up area 49612.15 Sq.Mtrs as per

ge of effluent:

d quantity Standards to

As per | 60% should be reused &

Schedule ~1 recycled and remaining
should be discharged in
municipal sewer

243.0

4. Conditions under Air P& CP) Act, 1981 for air emissions:
Sr. . Description of stack/ - (‘apaé?ty : Number Of Standards to he
No. source - T . “Stack - " achieved
As Per Schedule

-1I

160 KVA

UAN 55364 Page | of 6 J

M/s . Sai Baba Sales .

T e



ement Rules, 2016

Type Of Waste Quantity & UoM Treatment
601.0 Kg/Day

Disposal

Organics waste Used as Manure
Converter with

composting facih'ty /
Biogas digester with
composting facility

Wet garbage

407.0 Kg/Day Segregate and Hand
over to Local Body
for recycling

Used ag manure

Dry garbage

6. Conditions under Hazardous and Other Wastes M & ™) Rules, 2016 for treatmeéj; and
disposal of hazardous waste; NIL. y

7. The Board reserves the right to review, amend, suspend, revoke ete. this ¢
same should be binding on the industry,

8. This consent should not e construed as exe

Waste Management
and Climate Change

10. Project Proponent shal] submit an affidavit in Bogrdf#q’iire*écribed format within 15 days

11. Project Proponent shall insta]] online monitoginé‘_:-«sj}séems for BOD, TSS and flow at the
outlet of STP. » B

12. Project Proponent shall provide Organi_@" ‘gaétegaigester with composting facility or Biogas
digester with composting facility. -+, § '

13. The applicant should comply with & ie conditions stipulated in environmenta] Clearance
Obtained from PCMC , Envirohment Department , Government of Maharashtra , dtd
-28.11.217 for total plot area 19005,7¢ Sqm and tota] construction BUA 49012.15 Sqm.

For and on behalf of the
Maharashtra Pollu] ion Control Board

(E. Rav'\en iran, IAS)
Membej ecretary

Received Consent fee of -
Sr. No.." Amount (Rs.) -
1,25000/-

*Transaction . No.
NINB66308145 13

31/08/2018

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri
Chinchwad : They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updating purposes.

UAN 55364 Page 2 of 6

M/s . Sai Baba Sales .
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Schedule-I

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to install of Sewage Treatment Plants
(STP) with the design capacity of 250.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever ig stringent.

+ ISr No., Parameters tandards prescribed by Board
Limiting Concentration in mg/], except for PIT,
01 OD (8 days 27°C) 10 :
02 Suspended Solida 50 T
03 COD 100 g

C) The treated effluent shall be 60% recycled for secondary purpd"sgs .sv'u%lftés toilet flushing,
air conditioning, firefighting, i and remaining shall be

discharged in to t
D] Project proponent

certificate.

2) The industry should ensure repladémeni

3) The Applicant shall _coni”p’l}*‘-yyithj the provisions of the Water (Prevention & Control of

M/s . Saj Baba Sales .

Pollution) Act, 1

974 &

:amended, by installing water meters and other provisions

UAN 55364 Page 3 of 6



Schedule-II

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe
the following fuel pattern-

‘Sr. : Stack - -APC i Height: Type ° Quantity S{§RY

.No. - ,;\tta’cl_}éd To System  in Of Fuel '
B e ' Mtrs. :

DG Set Acoustic
(160 KVA) | enclosure

495

* Above roof of the building in which it is installed.

standards.

| Particulate matter [ Not to exceed | 150 mg/bf

3. The Applicant should obtain necessary prior pe’fm%ssmn for providing additional
control equipment with necessary spec1ﬁcat10ns and operatxon thereof or alteration or
replacement alteration well before its hfe comei{o.an end or erection of new pollution

control equipment.
The Board reserves its rights to vary all op:any’ ef the condition in the consent, if due to

any technoclogical improvement or otherﬁv):se such variation (including the change of
any control équipment, other in whole orin ‘part is necessary).

(

y

M/s . Sai Baba Sales . UAN 55364 Page 4 of 6
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Schedulg-III
Details of Bank Guarantees

Validity

Submissio | Purpose of BG | Compliance

n Period Period

Five years

Towards Upto
Compliance of Commissioning \
|

l
l

EC and consent of the project
conditions. \

Consent 1o Rs. 10 lakh
Establish

M/s . Sai Baba Sales . UAN 55364 Page 5 of 6
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Schedule-{v

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act 1981 and
&nvironmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of Sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arréngement for measuring the flow. No
Sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and Provided collection system. -

4) Vehicles hired for bringing construction material to the site should be in good cpndition and
should conform to applicable air and noise emission standards and should be ad’perated only
during non-peak hours. o

5) Conditions for D.G. Set o B R
a) Noise from the D.G. Set should be controlled by providing an acoystic_enclosure or by

treating the room acoustically. :
b) Industry should provide a

muffler with insertion loss of 25 4B (A) shall also be provided. gT‘he measurement of insertion
loss will be done at different points at 0.5 meters from acoustic enclosure/room and then
average. o
¢) The induy 4
sources within the premises in respect of noise 'to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned hetween 10p.mto6am. = : '
d) Industry should make efforts to brihg down ‘noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
e) Installation of DG Set must be ‘strictly in compliance with recommendations of DG Set
manufacturer.
f) A proper routine and preventive: maintenance procedure for DG set should be set and
followed in ¢

n consultation with the DG manufacturer which would help to prevent noise levels

Of DG set from deteriorating.with use.

g) D.G. Set shall be operated only in case of power failure. ,

h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. : .

i} The applicant ’_s’ljaﬂ comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel

6) Solid Waste .~ TH

The
; ly:-with Solid Waste Management Rules, 2016 & E-Waste (M) Ry!es, 2016. ‘
7)  Affidavit undertaking in respect of no change in the status of consent conditions and compliance

9) The firm shall submit to this office, the 30th day of September eve(?,ry' year, the environment
statement report for the financial year ending 31st march in the presribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amendeo{rule 1992

10) The applicant shall obtain Consent to Operate from Maharashtra Pollution

Control Board before commissioning of the project.
” ""ti/

M/s . Sai Baba Sales . UAN 55364 Page 6 of 6
——TT 7Fhavales.  UAN

—————— e

applicant shall provide onsite municipal solid waste processing system &

497

-



Phone : 24010437124020731
124037124124035273
24044532/24024068 -
124023516 i £ Sion (E), Mumbat 400022
Emall :  jdwater @mpch.gov.in g _

Visit At :  Biw/imochgov.ls

Infrastructure /Red/LS! Date?& 10312020
Consgent order No: Format1.0/B80/JD (WPC)UAN-078759/CO/CC- Qﬂb'(a 006

Fax

To

M/s. Salbaba Sales Pvt. Ltd,
8. No. 1880/1, Chikhali,
Tal: Haveli, Dist: Pune.

Sub: Consent to Operate (part-i) for Construction of residential Project is gramd‘t;pdor
Red category.

Ref: 1. Your Application vide UAN No. 076759 dt. 13/07/20189.
2. Consent to Establish granted dt. 04/05/2019.
3. Environmental Clearance obtained Vide dt. 28/11/2017
4. Minites of Consent Committee Meeting held on 20:’03/2020 :

For. Consent to Operate (part-) for Construction of Residential Pruecx under Section 28 of the
Water (Prevention & Control of Poliution) Act, 1974 & undgr Sed?on 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes
(M & TM) Rules, 2016 is considered and the consent is bereby granted subject to the following terms
and conditions and as detailed in the schedule I, I 11l & IV annexed to this order:

1. Consent to Operate (Part) is granted for pﬂrioq ﬁp'to 30/06/2021.

. The proposed capital investment of the pro,ect is Rs 65.0Cr.
{As per undertaking submitted by pfe;eq'pmponent)

The Consent to Operate (Part-l) is vaiid for Construction of Residential Projects named as M/s,
Saibaba Sales Pvt. Ltd, S. No:! gespn Chikhali, Tal: Haveli, Dist: Pune, for total piot
area 19005.76 Sqm & conslwdfa} completed BUA area 23266.86Sgm out of total construction
BUA 49012.15 Sqm, as per EC di 28/11/2017, including utilities and services. As per
commenceiment oenfﬁcatemed by local Lody.

3. Conditions undorw ater (PACP), 1974 / <t *~- discharge of effluent:

Sr. Doecrlpﬁoﬁ Permitted quantity of | Standards to | Disposal
No. | g &% discharge (CMD) be achieved
1. ;T %ﬂ!uem NIL NA NA
2. | Dofngstic'effluent 160 As per 60% should be reused &
Schedule -1 recycled and remaining
should be discharged in
municipal sewer

4. Conditlons under Alr (P& CP} Act, 1981 for air emissions: -
Sr. - Description of stack/ - Capacity . Number Of Standards to be

No. source v : . Co schieved
Ko P8 Schedule —if

I

M/s. Saibaba Sakes Pvt Ltd VAN D678 Page | ol 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f05a07899513b24b0caef1f
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- 1
|
5. _Conditions under Solid Waste Management Rules, 201$:
Sr. : , L
no. Type Of Wnto’ Quantity & UOM | Treatment Disposal |
1 Wet garbage 300.00 Kg/Day Organics waste Used as Manure
Converter with
composting facility /
Biogas digester with
composting facility
2 Dry garbage 200.00 Kg/Day - Segregate and Hand
over to Local Body
for recycling
3. [STPsludge 84.0 Kg/day STP Used as manyre
_ ' Y
6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for tpeé\rpeml and
disposal of hazardous waste; NIl ., 50 )
7. The Board reserves the right to review, amend, suspend, revoke etc, th,tg eﬁéoﬁand the same
should be binding on the industry. R
8. This consent shouid not be construed as exemption from obtaining @@&y NOC/permission
from any other Govemnment authorities. AN
9. Project Proponent shall comply the Construction and Demolitidn “Waste Management Rules,

2016 which is notified by Ministry of Environment, Foresttind Cligate Change dtd.29/03/2016,
10. Project Proponent shall submit an affidavit in Board’s'%p\gg ibed format within 15 days
regarding the compliance of conditions of EC/CRZ c}p&fiﬁg@e’énd CloE.
11. Project Proponent shall install onfine monitoring y%teg?s for BOD, TSS and flow at the outlet

of STP. AR
12. Project Proponert shall Operate and maio:?aghbgﬁﬁnic waste digester with composting facility
or Biogas digester with compesting facility.

g,

!
|
13. The applicant should comply wﬁﬁ't’h{éag@ridiﬁons stipulated in Environmental Clearance ;
!
§
|
l

i kS
‘ Oblained from PMRDA , dtd. 28/1 172017 for total plot area 18005.76 Sqgm & total construction
BUA area 49012.15 Sqm. -

For and on behalf of the
Maharashtra Poll Control Board

{E. Ravéediran, IAS)
Member Secretary !

Received Cénsent fee of -

Transaction. No. Date . - DrawnOn . -
QINB7775659195 19/07/2019

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-if they are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

M, Saibabe Sales Pvo 1.td LAN 876759 Page lof§ i

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpceb.in/docs/5f05a07899513b24b0caef1 f



Schedule-l
Te for ¢ ce of Water Pollution Control:
1) A)As per your application, you have installad of Sewage Treaiment Piants (STP) with the
Gesign capacity of 250.00 CMD

B} The Applicant shall operate the effluant treatment plant (STP) to treat the sewage so as fo
achieve the foliowing standards prescribed by the Board or under EP Act, 1986 and Rules

made there under from time to time, whichever is stringent.

1, |pH Between 6.5109.0
2, | Tolal Suspended Solids Not more than '
3. 1BOD3Days 27 degrea C Not mors than
4. | Chemical oxygen Demand Not to more than
{COD) . _
5. NH4 N Not more than
6. | NTotal Not more than
7. | Fecai Coiiform MPN/100 M Less than '

C) The treated efMuent shall be 60% recycled for secondary pu:pbse_s such as toilet flushing,
air conditioning, firefighting. on land for gardening etc and ’féma: ing shall be discharged in
{o the municipal sewerage system.

D] Project proponent shall operata STP for five yeags ffém date of obtaining occupation
certificate. o

The Board reserves its rights to review plans, Speqﬁgaﬂons or other data refating to plant setup

for the treatment of waterworks for the punﬁcammereo( & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the, Board 10 take steps to establish the unit or establish

any treatment and disposal system of and ext :éns;on or addition thereto

2) The industry should ensure replaoefhem “of poliution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and

safety of the operation lhereot

3} The Applicant shafl comp!y wnh the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and, as amended, by installing water meters and other provisions as
contained in the sa;di‘act )

Water consumption
quantity (CMD)

1 Qémesﬂc purpose 180.0

4} The Aﬂpﬁcanl shjlt provide Specific Water Pollution control system as per the conditions
of EP Act, 1988 te made there under from time to time.

 Mis Seibaba Seles Pvt Led UAN D680 Page 3ol
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.

https://blockchain.ecmpcb.in/docs/5f05a07899513b24b0caef1f



Maharashtra Pollution Control Board
5f05a07899513b24b0caef1f

Schedule-il
Terms & conditi 0

1. As per your application, you have proposed to install the Alr poliution control
(APC)system and aiso proposed to erect following stack {s) and to observe the

following fuel pattern-

Sr.  Stack’ -..APC . Hevgh:' Type -Of uantdy gom -
" NO. ‘System . inMtrs.  Fuel : e

3.00

$%  SO.

* Above roof of the builiding in which it is instailed.

2. The applicant should operate and maintain above mentioned air poltutlgn -ontrol
system, 80 as to achieve the level of pollutants to the following stand;n‘dg ,_

.

[ Particulate matter [ Not to exceed 150_mg/Nm®.

%,
3. The Applicant shouid obtain necessary priofr permission for pmgidmg additional control
equipment with necessary specifications and operation thereof;oi a%eration or replacement
alteration well before its life coma to an end or erection of naw pollution control equipment.

The Board reserves its rights fo vary all or any of the conditlonin the consent, if due to any

technological improvement or otherwise such variatioff (idcliding the change of any control
equipment; other in whole or in partis necessary). "

Pogedof 6

UAN 8679

Mis. Seibabe Saker Pri Lid

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f05a07899513b24b0caef1f
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Scheduyie-iil
ils of G nt;

Sr. | Consent Amt of BG Submissio | Purpose of BG Compliance | Valid

Ne. | (C to E/O/R) | Imposed n Period e Foric:‘:;l Da'hld“y
1 |Consent 10| Rs. 10lakh | 15 Days Towards Continuous | 30 09.2021

Operate Compliance of EC
and consent
t conditions,

M/s. Saibada Sates Pyt Ltd LAN §76759

ol Board's document on Biockchain by scanning the QR code.

Kindly verify Maharashtra Poliution Contr
5a07899513b24b0caef1f

https://blockchain.ecmpcb. in/docs/510



4B Maharashtra Pollution Control Board 503
5f05a07899513b24b0caef1f

General Conditions: |
The following ganeral conditions shall apply as per the type of the industry.

1) The applicant shali provide facility for collection of samples of sewage effiuents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The fim shall strictly comply with the Water (P&CP) Act, 1974, Air (PECP) Act, 1981 and
environmental protection Act 1986 arid Sofid Waste Management Rules, 2016 and E-Waste |
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall

be provided at the end of the collection system with arrangement for measuring the flow. No

sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided coflection system.

4; Vehicles hired for bringing construction material to the site should be in good condition and

should conform to applicable air and noise emission standards and should be .operated only

during non-peak hours. S

§) Conditions for D.G. Set £
a) Noise from the D.G. Set should be controlled by providing an agoystic ‘siiclosure or by

treating the room acoustically. S )

b) Industry should provide acoustic enclosure for control of noise. The “acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion joss or
for meeting the ambient noise standards, whichever is on'fiigher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided, The measurement of insertion
loss will be done at different points at 0.5 meters froé‘ia%oushc enclosure/room and then

average. 5 et

¢) The industry shall take adequate measures for.-Control of noise levels from its own
sources within the premises in respect of noise™to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is retkoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.mto 6 a,mM. .~

d) Industry should make efforts to bring.down noise level due to DG set, outside industrial
premises, within ambient noise requ ements by proper sitting and control measures.

e} Installation of DG Set must-betstniglly in compliance with recommendations of DG Set

manufacturer. R A

f) A proper routine and preventive. maintenance procedure for DG set should be set and
followed in consuttation with {fie DG manufacturer which would help to prevent noise levels
of DG set from deterioratirig with use

g) D.G. Set shail be oparated-only in case of power failure.

h) The appiicant shobid.fot cause any nuisance in the surrounding area due 10 operation of
D.G. Set. =

i} The applicant'shai

Rail Comply with the notification of MOEF dated 17.05.2002 renari~g noise
limit fofgenefator sets run with diese!.

6) Sofid Waste = The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016

7) Afﬁdéi??&gﬁaenaking in respect of no change in the status of consent conditions and compliance
of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method.

8) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

10) The applicant make an application for renewal of donsent at least 60 days befors the date
of the expiry of the consent.

M7, Saibada Sedes Pvt Lid . UAN 876789 Page 6 of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f05a07899513b24b0caef1f
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Pimpri Chinchwad
Municipay Corporation

Water By])
F Warg
Bill pyre ' 08-09-2017
Fiscal rear 1 2017-2018
Consumer ID F13000OG1962

U<t o) R LTETI

Tenft g

RAU RN o 7660/1, H@ ng”aqn an )

Yidletefope fage)

Phwb;\
! iy :
Sratyus :
alled on
i I . .

(unnwction Date
Connectjony Type
Connection Size
Flat Count

Previoys Reading
Previous Raac

Current Reading

Current Reading Date .

Tot! Dinjtg

Units per day
Current Amount
Penalty Amount
Previouys Balance

Total Outstanding :
Due Date :

(Executive Engineer

Contact ys at:

Previcus Reading Detay)s

ling Date -

Current Reading Details

9765553278
1610001455
OK

05-04-2017
Sunita Chopde

Prakayh Jagdale

Residentja]
1.5 Inch
37

2044
10-07.2017

3447
08-09-2017
1403,0

0.63

Rs.3508.0

Rs.0.0
Rs.-1235.0
Rs.2273.0 -
23-09-2017

- F oward:

Email support@cranberrynx.com
Phone ¥91-7447728533 74477285 1¢
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Ty SERVING PUANET & IS CREDENTIALS
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Operational Certificate

DATE:-.15.11.2019

To
Sai Baba Sales Pvt Ltd
Akurdi, Pune

Kind Attn.: Mr. DhananjayPadale

Sub: Operational Certificate for OWC Plant - 500 KG

Ref: PO No : SSPL/ SEXP/032
PO Date : 21.08.19
Dear Sir,

This letter is to certify that Semi-Automatic type 500 KGOrganic waste compost plant
at your site, Sai Exotique, Chikhli, Pune is operated & maintained by Enviro
Essentials. It is operational and working satisfactorily as per the designed parameters.

Looking forward for your co-operation in future and we assures you our best service
backup at «ll time.

Thanking you,
— Yours Faithfully,

FOR Enviro Essentials,

ENVIRO ESSENTIALS é@ " \;C)/

R surero

9 Corporate Office: Sr. No 38/8. Shop'No. 2~ Branch Office: 19, Mangal NX, = . B '+9195032-21150, 77093-86770
Wing A, Ramnagari housing society: ‘ Besides Petrol pump, Sukhliya, 4. Sales@enviroessentials.in

behind D-Mart, Ambegaon Bk, Pune 411046 Indore, MP 452010 . L@ wwwenviroessentialsin




ARIHANT

SOLARS ENERGY

®* MANUFACTURERS OF SOLAR WATER HEATERS
® SOLAR LIGHTING SYSTEMS

® SOLAR TURN KEY PROJECTS

® SOLAR STREET LIGHT / INVERTER

Comp /Cert/030 -2018-2019

Date: 13/03/207%

TO WHOMSOEVER T MAY CONCERN

This is to certify that we are Installed SOLAR WATER HEATER SYSTEM M/S SA! BABASALES PVT LTD the
following specifications.

SOLAR SYSTEM TYPE- EVALUATED TUBE COLLECTOR {ETC THERMOSYPHONE SYSTEM).

CAPACITY : 800C LTRS.
INVOICE - 49 Dated 04/02/2019
WARRANTY - 2 YEARS ONLY ON TANK.
- ADDRESS - SITE: SAI EXOTICA “B “Building, survey no 1660/1, Bag Wasti, Patil Nagar,

- Dehu Alandi Road, Chikhali Pune: 411062.

Kindly Mote - This Certificate has been issued on request of M/S SAI BABA SALES PVT LTD...

Fors Arthant Solars Energy

AN

(AUTHORIZED SIGNATORY;

Sec. No.16, Plot No.62, Shivganga Park, Chikhali P i
C ) ) . radhikaran, B
Chinchwad, Pune - 19.  Email : arihantsolars80@gmail.com B
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>
» MANUFACTURERS OF SOLAR WATER HEATERS e ’:’_____
L]

o SOLAR LIGHTING SYSTEMS
» SOLAR TURN KEY PROJECTS
e SOLAR STREET LIGHT / INVERTER

Comp /Cert/014-2015-2016

Date: 22/07/2015

TC WHOMSOEVER T MAY CONCERN

This is to certify that we are Installed SOLAR WATER HEATER SYSTEM M/S SAI BABASALES PVT LTD the

following spac

SOLAR SYSTEM TYPE: EVACUATED TUBE COLLECTOR (ETC THERMOSYPHONE SYSTEM).

CAPACITY . 750C LTRS.
LINVOICT : 174 Dated 22/57/2215
WARRANTY : 2 YEARS ONLY ON TANK.
7 ADDRESS - SITE: SAl EXOTICA “E “Building, survey no 1660/1, Near indraprasth Mangai Karyalay
i Patii Nagar Chikhali Pune: 411062
Kindly Note - This Cartificate has been issued on request of M/S SAI BABA SALES PVT LTD...

SOLARS

Fors Arnant Solars Shivaii ¥..at »

==V =at

(AUTHORIZED SIGNATORY]

Adj. to Sukhwani Heritage, Akurdi - Pradhikaran Link Road, i
rihantsolars80@gmail.com

Akurdi, Pune - 411044, Email




* MANUFACTURERS OF SOLAR WATER HEATERS
® SOLAR LIGHTING SYSTEMS

’ y e,
L
® SOLAR TURN KEY PROJECTS A r z a n t
® SOLAR STREET LIGHT / INVERTER

Zomp /Cert/016 -2015-20E

Date:14/04/2015

TO WHOMSOEVER iT MAY CONCERN

Thisis »3 certify that we are 'mstalled SOLAR WATER HEA™, ’ SYSTEM M/S SAI BAPASALES PVT LTD the
followi: ;spe irations.

SOLAR SYSTEM TVPE: EVACUATED TUBE COLLECTOR (ETC THERMOSYPHONE SYSTEM).

CAPACITY 1 9000 LTRS.

INVOICE 164 Dated 14/04/2015

WARRANTY © 2 YEARS ONLY ON TANK.
\ ADDRESS DSITE: T EXOTICA “A “Building, survey no 1660/1,Near indraprasth Mangal Karyaiay
~— Patif Nag. C'ikhal: Pune: 4110862

Kindly Note : This Certificate has been issueg Cn request of M/S SAI BABA SALES PVT iTD

ARTHANW T SOL,‘J’U‘

:‘_)h \r’w W

Fors Arihant Solars

(AUTHOURIZED S.GNATORY,

Adj. to Sukhwani Heritage, Akurdi - Pradhikaran Link Road,
Akurdi, Pune 411044 Email arlhanhohn&l)@gmail com
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Hansal Parikh And Associates

Structural Consultants

Site:

Buildings:

Type of Soil Encountered:

Approximate SBC:
Type of Inspection:

Site Inspection By:

Structuring Solutiqné

DATE: 03012013

STRATA CERTIFICATE

Proposed Residential Buildings on s.no. 1660/1, at Chikhali.
All Buildings ( AB.CD.E), e NTT R E PleoT

Hard Murrum

400 KN/ Sq meters.

Visual.

Mr. Vishal Jain

On inspection of above mentioned site. the founding strata encountered was HARD MURRUM with

approximate SBC of @ 400KN/sq meters. This is found to concur with structural requirements and

assumptions, and can bg considered to be approved for continuation ot foundation work.

4

FOR, HANNSAL PARIKH & ASSOCIATES
(Registration No: 97 Category: A)

Office No. 307, 3° Floor, Regent Plaza, Baner Pashan Link Road, Pune - 41 1045,
Tel.: 020 - 66802600 (30 Lines) E-mail : hansal@hansalparikh.com
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“ "NVIRO
SSENTIALS

SERVING PLANET & ITS CREDENTIALS

Operational Certificate

To
Sai Baba Sales Pvt Ltd
Akurdi, Pune

Kind Attn.: Mr. DhananjayPadale

Sub: Operational Certificate for STP Plant — 250 KLD

Ref: PO No : SSPL/ SEXP/001
PO Date : 30.10.17
Dear Sir,

This letter is to certify that Civil type 250 KLD Sewage Treatment plant at your site,
Sai Exotique, Chikhli, Pune is operated & maintained by Enviro Essentials. It is
operational and working satisfactorily as per the designed parameters.

Looking forward for your co-operation in future and we assures you our best service
backup at all time.

~ Thanking you,

Yours Faithfully,

SUF'EFLD

ENVIRO ESSENTIALS é@ i

@ Corporate Office: Sr. No 38/8. Shop No. 2 Branch Office: 19, Mangal NX, g +9195032-21150. 77093-867/C

Wing A. Ramnagari housing society. Besides Petrol pump, Sukhliva, 52 Sales@envircessentials.in
behind D-Mart. Ambegaon Bk. Pune 411046 Indore, MP 452010 @ www.enviroessentials.in




DY —ewUl e N Y WD, TV RO I T )

STFE PLav 7 Fh oYes.

' Yo
531



532

Apnexyre 12

Rl Frae mermmmf fied 1c
% & Frafer, sftaro R
FREETI- S & Rotk
f2. $3/03Ret} i

R aréaman A W e
ot afm gare (affe),

T-3, 79T Fogw sraréie,
A T e,

- ¥9totg

- goreefia sifa srerfa - st i

® F0l- ) AFT %, Yoo ¢Roo0o0dlny, R.30/13/3010¢
R) et axaTt SR g0 1R .3 3/04R0 30
3) P st srefao Rt A TEFA
TEATHSM - 13023, R.30/0¥/R003

T Hewigar fraelt ¥t w2 . 15508, witr TS s st Ao sy gofa:
wﬂﬁﬁmﬁmmmwwmﬁwqwmmmwmaﬂa
22y o A Rardt (33 ¢ Raredt el g #. T E) i Sy wEoa s et
AT §XHFA T 0T AT A1, .

fe: T T AArdarar a0 wRaE R anem TRt A Rooslo /01 MY
® gTArE arftr g 30 I o,

Scanned by CamScanner



PN - P $33
GO tedd s g TANT D!
FaTse 4 9922501748
£33~ v.desale@pcmcindia.gov.in
&, afimEfAEdi/ <o /3090
. 93 /o€ /08

o,

AT STaTETed T

R/O %%, F&HT ATCHE,
TSt g grEee A,

SETAE T A, AT 43, T ¥ oo

Ay - S arae mridET dfgER 0 oy, s wrigdt ThErEd...
= ATAHE AN AGF FAF

= - deatey o SN WA S
S ATE F dewiEd Su #iga i digEmR SfAiEaReEd Arided Andal

M
[5)

T ATHATOT AL,

= =~ =~ ~_ 0
Halsh, ¢ YW = & Ji9a SIEvETq diddl uTl%

TET . © F ¢ - 7 faammadte afaaata geRediq ISvosy ATel. q4rdl §37 gEzmarad

X . - - R e
=7 WS g SigEH AT F arEEeiu/ze te R R3/M/3e e TSAT

AEATAT S H. 32 qATE [GFAHE TATGL0 (AT ETHT @Al qIEL FAGAT [T

e —~ e o s
ITETHT Hidii<h T 2479 7% 94 39 §alad it

@ arfedy dzata AT AETITE A ST STV G HGHR-AEE o [EEE qiie 3 Al
T AU St T AT - A 9

I — FAEFRG St ar

- AT AT F watagd argewrs Fe fEanr PpoRAveA

ol Rwae mgrmmrarfersr wea saten, ga g %, //1/\ a5l
E'TI{YT}X??O?A(’ E/gﬁ“”ﬁ/




T Tiwas agmTaiee]
oo o ¥ g o<

JILETH AT F AR
#. AN/EESTF. 5 (23 R0 Qe
iR - 9<¢/o /[ 20y

i,
¢) W.arsaTer g Wi I%
TS A, TS g Mg i(F..9T.)
3) . afow gam (@r.ents)
T-¢, A9 5gY ATEHE,
FTTTE 9T9E AT, T L%

TETuTT
HEIKIY,

¢ -v*'v, - - B S c o R ~ — o
T 9X %, ¢ 9 2 AT ATIUE AT FARETd [HOEEd ST o 9 qanid
. c - ~ . L > ~ T

god F. 3 Fegd gerl HUE Gl Wl FHETHULE —

7Y

(R}

P f BE
. < AR

- S K% \\4_ 3

/_ Is .h'v——re\ .
‘ - Al ATRAAQl
L .

5
AL

&

o~

~
STEFRTH il 9 Higgd
D G
7 3 jodia;/ sl AT SpiET FaTT (T FE)
« o L







o -~ 536
“40

gy Ri=me we
FTRTH GRATT 4 2 o i
IGEERBEEIE

HqraTed 7 992:
THA — nnimsi TN
ERCIRIEIEUE TS
EGIETIR QVAYENE

g,
oft, QTSI aTeTae 41T
9, AT Uz, T sraTeE,
fRraTsfy FRTST graEl AT, FIEE gl A,
&ﬁ]‘—\{?‘?‘oo'{

g~ zrwwrm?%ﬁmafé—cm*{?oou
e — ¢) ergelt ATTRET STfereTe oot aree
& R¢/0¢/Ro e AT HS

2) faramTTa srer=m o oAt - /e

.,

-

Hgled,

STYET T V4 /o ¢fRo ¢ AT IR aiferamr afdrfvens, © o L ST o
ATESATEE Ul G el ATg. STYT WO et 4 AT FETeA SO T
GTEATETTH Tl =7 Sl ofT Feord 4Sed.

: by T‘g L. T TATAEH H L B e A TETET z
. aifgdr | ST e
(B, | FIOITET AAL

oo LY loof-

o ’ 40 0f- o e “‘“..‘w_“m‘"_*—“i

¢, FEATHII] o sion gped () ST waRE gEATed R ST

| WETRRYT A ATET AATeT e, fRATegite F At i L T
QT ST T T/ = STt [OTAT s AT Fieaara <o S rE LT

3. e el gew () WREdTH SR/l a9E e e wTTEET
g G

ERIR G
(q‘:ﬁ') EGET

pr T TSR AT e TR Wi UL RS
AR/ ST qRTAT  HTER HLqdaH i SRR CIRG]
L e T TR ST A A5,

e T SA ¢ el WHE FeeTe Srqer Argdt gefav. e T AT A
e T T (7 TR SUeTesr @ qUATHET FTCET Wl » : R T
TET,

Par(y 1 [y e {0

ERIEINEE A .
O]e= FEFTH SRR
' J arfa.

D i




Aumextuessd

Pimpri Chincliwad Municipal Corporation,

%

Y

\

' : ' . MAHARASHTRA POLLUTION CONTROL BOARD
REGIONALOFFIC_E - PUNE

Phone No.(020) 2581 1694 — '
. 4 waamammme  J0g Center, 3" Floor,
(020) 2581 1627 ~ R Wl dcwadi.

FaxNo. (020) 2581 1 T=== Old Pune-Mumbai Road,
" Pune -411 003

Ref.No.R8PI. 1 ¢ /10 Date:- 03/ £/26(F

C e To -
4 | —wis Sai Exotique.,

$.No.1660/1, Patil Nagar Chikhali,
Tal.Haveli, Dist - > Pune. . )

* Sub: Proposeg Directions under section 33 A of Water (Prevention &
» - Control of Poliution) Act, 1974, 31 A of Air (Prevention & Control of
} v Pollution) Act, 1981 & Hazardous and Other Waste (M & TM) Rules, 2016.

Ref: 1) Proposal received from SRO, Pimpri Chinchwad ( /10712018 for
initiating action. v ‘
2) Warning Notice Issued by SRO,PC vide letter No.

i MPCB/SROPC/373/2018, dtd 17/02/2018

- WHER‘EAS,, you are operating your industry in *Pollution Prevention Area’ under
. Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of) Act, 1981
& Hazardous and Other Waste (Management & TM) Rules, 20186.

"AND WHEREAS, the Board had
the Water (Prevention & Con
(Prey ol

granted the consent to operate urider Section 26 of
rol of Pollution) Act, 1974, under Section. 21 of the Air
llistion). Act, 1981 -and Authorization under Rule 5 of the
it is obligatory on your part to provide
2 and maintain the same continuously
ed in the consent.

r unit on 16/02/2018 and observed

ding in the project without

-

untreated sewage is being

N

r notice during visit:
nce ro(2). However,




Rt l PUT SR )

NOW THEREFORE, in exercise of the powers conferred upon me under section 33
A of Watgg (Prevention.& Contral of Pollution) Act, 1974, 31 A of Air (Prevention & Control

: pf ‘Po‘llutcon) Act, 1981, 1, Dr. H.D.Gandhe, -
ISsue directions-as under-

Regional Officer of the Board, at Pune hereby

forthwith?

2. Why the &‘:ﬁwpétent authorities shall not be ‘directéd to disconnect Water / electricity
Supply of your unit?

1. Whys your unit shall not be directed to close down the manufacturing activity

PO

, _Youare directed to remain present for personal hearing on 14/08/2018 at 11 30AM.
in the office of Regional Ofﬁcér,M’,P.c.Board, Jog centre, 37 floor, Wakdewadi, Pune
along with action plan towards the compliance of above related points, else this office will

ather be compelled to initiate further action as deemed fit in your case as per the provisions
-of various Environmental enactments, which may please be noted.

Forand on behalf of
Maharashtra Pollution, Control Board

H.D.Gandhe)
Officer, Pune

ime to titre and

538




Ann wytune -1 839

Pimpri Chinchwad Municipal Corporation,

B ok

MAHARASHTRA POLLUTION CONTROL BOARD
' REGIONALOFFICE — pUNE

s Jog Conter, 3 Floor,
= kdewadi,

une-Mumbal Road,
1003

Date:- 0.9, /07 //g
To
S MIs. Sal Exotique,
S.No. 1660/1, Patil Nagar Chikhali,
Tal: Haveli, Dist, Pune.’ e
: ‘Sub: - Interim Directions under section 33 A of Water (Prevention & Cor
: Act, 1974, 31 A of Air (Prevenition & Control O/fPoHu,tlen) Act, 1981 & Hazar
~ Other Wastes (M & T™) Rules, 2016, - ' '
Ref: )Consént granted by the Board

2) Proposed Directions issued
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